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, .::': CENTRAL ADMINISTRATIVE TRIBUNAL
v : PRINCIPAL BENCH: NEW DELHI

CA No., 1437/%%
New Dethi, this the 15th day of June, 1999

HON’BLE SHRI S.R.ADIGE, VICE-CHAIRMAN(A)

' In_the matter of:
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1. Lt. Governor of Delhi,
Govt. of N.C.T. of Delhi,
> Lelhi.
-é;*' )
2. The ChisT Secretary,
Govt, of NCT of Delhi,
7, Sham Nath Marg,
Delhi.
3. The Principal Secretary,
Directorate of Education,
Old Secretariat,
Delhi,
4. The Director of Education,
Govt., of N.C.T. of Beihi,
01d Secretariat,
Delhi.

CRDER (GRAL)

By Hon’'ble Shri S.R.Adige, Vice-Chairman (A)
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Pagn I havs heard aDD] icant’s Counss} Shiri
A sl i o .‘:.— ot b -
AJESN L.Utma, """ wWho states that under similar
5 ;
ciircumsiances, the Tribunal “n__.its  order  dated
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36.03.15%4 Ddaacd in 0OA No. 1388/30 (G&mt, Krishna
~ . ~ 11 s i o e - - a 21V mgmel +ha
Sharima vs., Delhi Administration & Ors) had allowed the
[ A et o e e ] - - e e fom o TS mmpmd T m
GA,dlxcutrﬂs the lcapundcﬂta to consider the appiicant's

3. shri Luthra further states that under
simitar circumstances as many as 16 other <candidates
identically placed have besn absorbed in the Directorate

of Education, Govt. of N.C.T. of Delhi, particulars of
Mrs. Pydapati Padmaja VNN, who was apprehending her

g
-der dated 23.4.199% has directed the respondents to
show cause as to why the Wiit Petition should not be

admitted and in the mesanwhile directed them to maintain

consider applicant’s case for permansnt absorption in
their service, in the light of what has besn stated

ght of ths averiments contained in
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aforesaid

[v]

app!licant
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5. Meanwhi le, tit! respondents pass the
order they should not . repatriate the

to her parent organisation.

8. bf  applicant, after passing of the

speaking and reasoned order by the respondents pursuant

to the aforesaid directions

, still feels aggrieved it

will be open to her to agitate the same in accordance

alongwith

na

if so advised,
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The 0.4, ies disposed of accordinligy. No
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a copy of the O.A, be

this order. -
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Vice-Chajirman (4)




